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GOVERNMENT OF 'KERALA _
Law (Legislation-D) Department'_ '
NOTIFICATION

No. 26848/Leg.D2/2017/Law. | S0 August, 2018
Dated. Thiruvananthapuram, 4t Chingam. 1194
: 29th Sravana, 1940,

In pursuance of clause (3) of Article 348 of the Constitution of India,
the Governor of Kerala is pleased to authorise the publication in the |
Gazette of the following translation in English janguage of the Kerala
Sports (Amendment) Ordinance, 2018 (42 of 2018).

By order of the Governor,

B. G. HARINDRANATH,
Law  Secretary. .



20

[Translation in English of “2018-ne: ¢HOB MEIFST (errwa])
aodautn@ms™  published under the authority of the Governor)

ORDINANCE No. 42 OF 2018

THE KERALA SPORTS (AMENDMENT)
ORDINANCE, 2018

Promulyated by the Governor of Kerala in the Sixty-ninth Year of the
Republic of India.

AN
ORDINANCE
Jurther to amend the Kerala Sports Act. 2006,

Preamble.— Wagriias, it is deemed neeessary 1o take action 0 include
‘new provisions in accordance. with the Kerala Sports Policy and 10 avoid
delay that may be occured in assuming charge of the Administrative
Committees of Siate and lellltt Sports Councils 10 be elected through
election process:

AND WinRiaas, the Legislative Assumbly of the State of Kerala is not
in session and the Governor of Kerala is satisficd that creumsiances exists
which render it necessary for him 10 ke immediate action:

Now. Thirivore, inexercise of the powers conferred by clause (1} of

article 213 of the Constitution of India. the Governor of Kerala is ph..t:.cd
to promul gale thc tollowing Ordinance; -- ‘

L. Shorr titie and conmencement. - -(1) This Ordinance may be \.El"i.‘tl

the Kerala Sporl» (Amendmentt Ordinainee.” X1 8.

(2) It shall come mto force atl onve.

-
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2. et 2 of 2001 10 be temporarily amended.— During the period of
aperation of this Ordinance. the Kerala Sports Act. 2000 (2 of 2001)
(hercinafter referred to as the principal Act), shall have effect subject to
the amendments specified in sections 3 to 36.

3. Amendment of section 2+1n section 2 of the principal Act.—-

(a) clause (i) shall be omitted and clause (iA) shall be renumbered

as-clause (1)
(b) clause (ii) shall be omitted,
(¢) clause (ivA) shall be omitted;

{d) in clause (viii) the words “or Town Sporis Councilt™ shall be
omitted; ’ :

() for clause (xviiiA), the [ollowing clause shall be substituted,
namely:—

- ~(xviliA) “Standing Committee™ means the Standing Committee
of the State Sports Couneil:™ : ' e '

{1 clause (xxii) shall be omited.
4. Amendment of section 3.—1n section 3 of the principal Act.—-
(a) in sub-section (3}—— ‘

(i) under the heading “Elected Members™. the existing
clause shall be leiiered as ~(a)” and atter clause {a) so lcttered. the
illowing clavses shall be insened, namely: —

(b} One member each from each of the District Sports

Council, ¢lected by the members of such District Sports Councils from
among themselves: ' '

Provided that, any person being elected as member in items (a) ant

(b) shall not continue as o member in State Sports Council on completion
of seventy years ol age, :
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{¢) One member each from cach of the University in the State
clected by the members of the General Council of such University Unions
trom among the capiains of the University reams;

(d) Three members clected by the members of the State
Legislative Asscmbly from among themsetves through the method of
proportional representation by single transterable vote: '

(e} One member clected by the Mayors of the Municipal
Corporations of the State from among themselves;

-

(1 One member elected by the Presidents of the District
Panchayats of the State from among themselves; '

(£) One member elected by the Chatrpersons of the Municipal
Councils of the Siate from amonyg themselves:

~ (h) One member clected by the Presidents of the Block Panchayas
of the State from among themselves:; '

(1) One member elected by the Prcs_idcnls of the Grama
Panchayats of the State from among themselves,™ '

5 (ii) Under the heading “Members Nominated by Government”
clauses “{a) to (g)" shall be omitted and clauses “(hy o (k)™ shall be
- re-numbered as “ta) 1o ()"

(b1 in sub-section (4), for the words. ligures and brackets

“and a Vice-Prosident nominaied by the Government from ameng the

members specified under the heading “Eiected Membuers™ in sub-section i

of section 37, the words. figure and brackets “and 2 Vice-President elected

by the members ol the Siate Sports Council from among the members

specified in items (a) and (b) under the heading “Llecied Members™ in

sub-section {3} iu such manner as may be prescribed” shall be substiwtad:

(c) i sub-section (7). afier the existing proviso. he

following proviso and explanation shall be inserted. namelys— '

“Provided further that the term of office of 4 member referred to

in item (c) under the heading “Elected Members™ shail be one vaear from
the date of his election,
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Explamuion—A member referred to in the preceding proviso shall not
cease to be such member solely on the ground that he has
ceased 1o be the captain of university team within the period of
one year specified in the said proviso.™:

{d) tor sub-séczitm__ (8). the following sub-scction shall be
substituted, namely:—

3 . *{8) No person shall hold office as President or
Vice-President of the State Sports Council for a total period exceeding ten
years.”. :

5. Amendment of section 4.—In section 4 of the principal Act—-

(a) in sub-section (1). for the words an officer not below the rank
of a Joint Secretary to Government”, the words “an ofticer not.below the-
rank of a Joint Secretary to Government or the Director. Sports and Youth
AlTairs™ shall be substituted; '

(b) in sub-section (3).—

(i) in clause (i), for the words “Administrative Board". the
words ~Standing Committee™ shall be substituted:

_ {i) in clause (ii). for the words “Administrative Board™”, the
words “Standing Committee’ shall be substituted:

'(iii)' in clause (vi). for the words ~Administrative Board". the
words “Standing Committee™ shail be substituted:

(¢} in sub-section (4), tor the words *~Administrative Board”, the
words ~Standing Committee™ shall be substituted. . X
6. ,-Imcndmbm_ of section 5.—1lin section 5 of the principal Act,—-
{a) in sub-section (2).— _
(i) clause (cA) and pmvisolshall be omitfed:

, (i) in clause (d), the words and symbol “Town Sports Council,
Block Sports Council™ shall be omitted: '

-8,
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(b} n sub-section (3), for thc w on.l» “Administative Board™, the
‘words “Standing Committee™ shall be substituted.

7. Substitution of new section for section 6.—For section 6 of the
principal Act. the following section shall be substituted, namely; -

"6, Standing Commitice of the Stute Sports Cotineil, —i{1) The
Government shall for supervising the functions of the State Sports -Council.
constitute a Standing Cummmec (.Ollblb[ll]" of the following members,
namely:~--

{(a) President o.r' the Staie Sports Council;

(b) Vice-President;

{c) Government Secrétary in-charge of Spons Department;
() Finance Sccne;ary (l:xpenditure);

(e} Director of Public Instructions:

() Director, Sports and Youth Welfare:

(g'J Secretary, State Sports Co_uncil:

(h) Seven members elccted by the members of the Stawe
Sports Council from among the elected niembers, of whomt one shall be a _
woman and one shall be a member representing the elected members of
‘the District Sports Council and one shall be an elected member from
among members |ep|cbenunu coaches and famous SPOr1s persons.

(2) The Standing Commiuee shall meet at least onee in a
month. : '

(3) The Standing Committee shalt supervise the general
functioning of the State Sports Council.

(4) The Standing Committee shatt meet al such time and pl.u.c
as the President of the State Sports Council decides.

(5) The quorum for meeting of the St'mdmu Committee shall
be one-third of its total membership inciuding an ex-officic member.”.
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8. Amendment of section’ 9.—In section 9 of the principal Act,—-
{(a) in sub-section (3), under the heading “‘Ei-ot‘ﬁcio anbei‘s",--—
(i) in clause (d), the words “and Roads” shall be omitted:

(ii) after clause (i). the following clauses shall be inserted.
munely:— - ' '

“{j) The District Medical Officer (Hcalt_h and Family
Welfare); ' '

(k) The District Medical Officer (Ayurveda).”;

_ {b) Under the heading “Elected Members™, the existing clause shall
be lettered as “(a)” and afier the clause so lettered as (a), the following
proviso and clauses shall be inserted, namely:—

Provided that any person who has been elected as per clause (a)
shatl not continue as a member of the District Sports Council on
completion of seventy years of age..

(b} One person elected by the Chairpersons of Municipal
Council within the district from among themselves:

(¢) One person elected by the Presidents of Block' Panchayats
within the districts from among themselves: '

(d) The Village Panchayat Presidents within the district shail
clect from among themselves three persons. if the number of such Village
Panchayat Presidents are less than fifty and five persons. if it is more than
{ifty of whom one shall be a woman and one shall be from the Scheduled -
Caste or Scheduled Tribe:™

" {¢) under the heading " Nominated Members™ for the existing
items (i1) to (v} under clause (a) the following item shall be substituted,
nantelvi— :

(ii) one person among the recognised coaches in the District.”

33/3242/2018/8-11.
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(d) for sub-section (4), the following su.b-scclinu and proviso shail

be substituted. namely:---

“(4) There shall be a President and a Vice-President for every
District Sports Council elected from among the members of the Council as
may be prescribed:

Provided that a member elected 16 the State Sports Council. from -
the District Sports Council under the heading “Elected Members™ as per
clause (b) of section 3 shall not be eligible 1o be elecied as President or
Vice-President of the District Sports Council.™:

(€) for sub-section (7). the following sub-section shall be substituted,
namely:——

(7} No pérson shall hold office of President or Vice-President
of the District Sports Council for a total period exceeding ten years.”.

9. dmendment of section 10.—In section [0 of the principal Act. in
claude (a) of sub-section (2). the words and symbols “Town Sports
Council, Block Sports Council.™ shall be omitted. S

A0, Amendment of section 11— In section 11 of the principal Act. for
. sub-section (1), the following sub-section shall be substituted. namely:—

"1} There shall be an Exccutive Committee of the District Spons
Council consisting of its President, Vice-President, Secretary and a member
to be elected (0 the State Council under the heading *Elected Members™ as
per clause (b) of section 3 and five members elected by the District Sports
Council from among its members-of whom one shall be a woman.™.

Y. Amendment of section 12.~1in section 12 of the principal Act, for
the word “Chairman” wherever it oceurs, the word “President™ shall be
substituted. : ' :

120 dmendment of section 13- 1 swetion 13 of the prineipal Act.--

(@) in sub-section (1), for 1. words “and shall exercise such
powers and perform such dutics as nA b preseribed”, the words = and
shall supervise the functioning of . Srdnier Sporty Counei!™ shall be
substituted: ' '
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(b} in sub-section (2) for the words “as the Chairman may, from

time 1o time delegated to hlm ™ the words “as may be prescribed” shall be
substivuted:

{c) after sub-section (2). the following sub-section shall be inserted,
nasmely:— '

~(3) The Vice-President shall, in the absence of the President
preside over. the meetings of the District Sports Council and Executive
‘Committees and shall exercise such powers and perform such duties as the
President may. from time 10 time. delegate 1o him.”.

13. 4nwﬂdmcm of section 14.—In section 14 of the principal Act.—

- {a) in the proviso to subesection (1). for the word “five™ the word
“three™ shall be substituted:

{b) in sub-section (2), after clause (iii). the follewing clause shatl be
nsented, mmely;—-_- '

“(iv) examine and cause to be audited the statements and
accounts of the Corporation Sponts C‘ounc:l Municipal Sports Council and
Village Sports Council.™ -/

{¢) in sub-section (3), for the word ~Chairman™. the word
“President™ shall be substituted.

A4 dmendment of Heading of Chapter 11~ the heading of
Chapter TV, the words and symbol “TOWN SPORTS COUNCIL. BLOCK
SPORTS COUNCIL™ shall be omitted.

15. Antendment of section 13.—1n section 15 of the principal Act.—
(a) clause {¢) shail be omitted:
{b) clause (d) shall be omitied:

(¢) for the words "the State Sports Council may™. the words “the
State Spons Council shall be constituted™ shall be substituted.
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V6. dmendment of Secron 16.--In section 16 of the principal Act- -
{a) in sub-section (1).—

(1) in clause (b}, for the words "Commissioner of Police™, the
words “Police Ofltcer not, below the rank of Assistant Commissioner™ shall
be substituted: '

(i) in clawse (¢), for the words and brackets “the Executive
Engineer (Buildings and Roads)”, the words “the Executive Engineer of the
Local Self Government Institwtions™ shall be substituted:;

_ (i) afier clause (h). the following clause shall be inserwed.
namely:— E o

“t1) The Healih Officer having jurisdiction over the
Municipal Corporation area.™:

{iv) under the heading “Eleeted Members™. in clause (a). for
the words “three members elected by the Councillors of Municipal
Corporation from among themselves of whom one shall be a woman” the
words “five members - elected by the Councillors of Municipal
Corporation from among themselves of whom at least two shall be
women” shall be substituted:

{b) In sub-section (2). for the words “Members of Corporation
Spents Council shall elect a Vice-President from among themselves™, the
words “The Chaitman of the Municipal Corporation Educational Standing
Committee shall be the Vice-President of the Corporation Sports Council™
shall be inserted. '

V7. Amendment of section 18 --15 section 18 of the principal Act.
{a) in sub-section (l)é- .
(i} under the heading “Ex-oflicio Members™, - -

(1) lor clause {¢), the following clausce shall be substituied,
namely:——

“{¢) the Assistant Exccutive Engincer. Local Selif
Government Institutions, having jurisdiction over the Municipal Council
area;”: '
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(2) after clause (h), the t'oHowiug clause shall be inserted,
namely— !

- (i) the Health Officer having jurisdiction over the
Municipal Council area.”. '

- (ii) under the heading “Nominated Members™, for clause
{c). the following clause shall be substituted. namely:-—

“(¢) two Physical educalmn teachers in the
Mumup‘ll area nominated by the Mumupal Council, of whom one Sh'!ll be
from college and one shall be trom school.”

(i) m clause (a), under the heading “Elected
Mecmbers™ for the words and symbol “three members elected by the
Munlupal Councillors trom among themselves, of v\lzom one shall be a
woman™, the words “Five members elected by the Municipal Councillors
from among themselves of whom at least two shall be women™ shall be
substituted:

(b) in sub-section (2), for the words “The members of the
Municipal Sports Council shall elect a Vice-President from among
themselves™. the words ~The Chairman of the Municipal Educational
Standing Committee shall be the Vice-President of the Municipal Sports
Council™ shail be substituted.

1S. Omission of section 20.—Section 20 of the principal Act shall he
amitted.

19. Omission of section 21.—Section 21 of the principal Act shall be
winitted. :

30. Omission of section 22~—Section 22 of the principal Act shail be
omitieel. .

1. Omission of scction 23.—Section 23 of the principal Act shall be
amitled.
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22, Amendment of section 24.--In seetion 24 of the principal Act.—
(a) in sub-section (1), under the beading “Lx-ofticio Members™ —

() in clause (¢), for the words “Circle Inspecror™, the word
“Sub inspector™ shall be substituted:

(ii) for clause (d). the following clause shall be substituted. _

namely:-—

- "(d) The Assistant Engineer of the Local Self Government
Institutions having jurisdiction over the Grama Panchayat area:™:

(b} for sub-section (2). the following sub-section shall be
substituted. namely;---

™(2) The Chairman of the Standing Commiittee for Health &
Education of the Village Panchayat shall be (he Vice-President of the
Village Sports Council,”,

23, Amendnient of scction 27—y the marginal heading of section 27

of the principat Act. the words “Town Sports Council™ and the words and
symbol “the Town Sports Council. the Block Spons Council™ in the
section shall be omined. ' ' '

24. Amendment of seetion 28.--In sub-section (1) of section 28 of the
principal Act,—

\ (i) the words “Town Sports Council. Block Sports Council™ shall
- be omitted: '

(i1} in the proviso, the words “the Town Sports Council™ shall be.

onitted.

25, dmendment of section 29 —In sub-section (1) of section 29 of the
principal Act.-- :

(i) the words and symbol “Town Sports Council. Block Sporis

Councit™ shall be omitted.

(i} afier the words = twice in o year™, the words “and one of it
shatl be the annual meeting™ shall be substituted.

&



3

26. Substitistion of new section for scction 30.---For section 30 of the
principal Act, the following section shall be substituted, namely:—

~30. Settlement of disputes benween. Councils. Sporismen and
Sporis Organisations.—(1) 1f a dispute arises in respect of any matter
under the provisions of this Act or rules made thereunder between two or
more Sports Councils or between Sports Council and Sportsman or.
between two or more Sportsmen or between two or more Sports
Organisations or between Spons Organisation and Sportsmen of a district
or between a Sports Organisation and any Sports Council within the distric,
the District Sports Council shall have power to settle such dispute.
{(2) Any person, Sports Organisation. Sports Club and Sports
Council, aggrieved by any decision taken by a District Sports Council
under this Act or the rules made thereunder may appeal to the Appellate
Tribunal within such time and in sich manner as may be prescribed and
the decision of the Appellate Tribunal thercon shall be final.”,

37, Amendmient of section 31.—In section 31 of the principal Act,~—
{(a) under sub_-section (1A).— ' '

(i) in the proviso 10 clause (iv). for the words . tigures and
symbol “twelve years or till the completion of eighty years afier the date

of commencement of the Kerala Sports (Amendment) Act, 20157, the ..

‘words "a total of welve years or till the compietion of seventy years * shall
be substituted:

(i) after clause (iv), the following explanation shail be inseried.
namely:— ' S '

~Explanation.—for the purpose of this section, office bearer
means, -

(i} President:
(i1) Vice-President;

(i) General Sct.retary’Seuxl*unyOnm ary General Secretary
or other equivalent job: :
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equivalent job:

(v) Treasurer/Honorary ‘1reasurer.™:

(i1} in clause {xvi), the words “Sports Council’ shall be
omitted:

(1v) in clause (xx), for the words “The Secretaries of all Sports
Organisations shall be a Sportsman who had participated at least in the

State Level™, the words ~The State Secretaries and District Secretaries of

all Sports Organisations shall be a Sportsman who had participaied atleast
in the State Level and District Level”™ shall be substituted;

(b) in sub-section (2). for the words “Forty five™, the word “thiny™
~ shall be substituted:

{c) sub-scetions (3) and (4) shall be omitted;

(d) in sub-section (3).—-

(i) tor the words. figures. symbols and brackets “under

sub-section {2) or sub-section (4)", the words. figure, symbol and brackets.
“under sub-section (2)” shall be substijuted:

(i) after the words. “as the case may be”, the symbol and
words “otherwise the refusal of thé application shall be informed to. the
said Sports Organisation within one menth”™ shail be inserted:

{€) In"sub-section (6). lor the words “may file appeal betore the
District Level Dispule Redressal Committee or the State Dispute Redressal
Commiltee, respectively™ the words “may file appeal in the Appellate
Tribunal along with the fees, as may be prescribed and the decision of the
Appellate Tribunal thereon shall be final™ shall bet substituted:

() atier sub-section (6). rhe following bllh-\CLllUllb shall be inserted.
namely:—

“(7) The Sports ¢lubs functioning only in the area of any
Munmpal Corporation-or Muncipal Council or Village Panchayai may
register as a sports club with the Cormporation Sports Coungil or Municipal
Sports Council or Village Sports (ounul concerned, as the case may be.

.
[

(iv) Joint Secretary/Honorary Joint Secretary or other

.
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(8) Any application for registration under sub-section (7) shall .
be submitied to the SportsCouncil concerned in such form and in such

" manner and subject to such terms and conditions as may be prescribed
along with the prescribed fee. ;

- (9) The applications received under sub-section (8) shall be
considered by the sports council concerned and if it is satisfied that the
conditions required for such registration have been complied with such
‘Sports Club shall be registered or otherwise the information regarding
refusal of the application shall be intimated to the applicant.

(10) Any person z{ggrieved by a decision taken under
sub-section (9) may appeal before the District Sports Council concerned
within such time and in such manner, as may be prescribed. -

(11) The terms and conditions for registration of Sports -
* Organisation and the withdrawal of such registration and the procedure to
be followed by the District Sports Council and the State Sports Council in
granting such registration and the privileges of such registered Sports
Organisations shall be such as may be prescribed.”. '

28, Amendmem. of section 314—After sub-section (3) of section 31A
of the principal Act, the following sub-section shall be inserted, namely:-—

“(4) If the recognition of any organisation is cancelled under- this
section, the State Sports Council may organise District level and State level
competitions of athletic items concerned, in consuitation with the Central
Federation of such organisation in the manner as may be prescribed.”.

29. Insertion of new section 31B.—After section 31A of the
“principal Act, the follpwing section shall be inserted. namely:—

=31 B. Permission of Government for organizing competitians.é

Any sports organisation other than a registered sports organisation shall

obtain prior permission of the State Government in the manner as may be

- prescribed. for organizing District level and State level sports competitions
in the State in the sports items they represent.”. "

33/3242/2018/8-11.
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30. Amendment of section 32 —in sub-section (3) of section 32 of the
principal Act, for the words “District level Dispute Redressal Committee™,
‘the words “Appellate Tribunal within such time and in such manner as
may be prescribed and the decision of the Appellate Tribunal thereon shall
.. be final” shall’be substituted. :

31, Amendmens of scetion 37—In section 37 of the principal Act,——-

{(a} in the marginal heading, the words ™ Town Sports Couneil™
shall be omitted:; .

(b) in sub-section (1), the words and symbols “Town Sports
Council, Block Sports Council,™ shall be omitted.

- 32, Amendment of section 38.—In sub-section-{1) of section 3§ of the
principal Act, the words and symbol “Town Sports Council, Block Spons
Council™ shall be omitted. :

- 33, Amendnient of section 41.—In section 41 of the principal Act. for
sub-section (1), the following sub-section shall be substituted, namety:—

_ “( 1) The Governmem may. by notification. constitute an Appellate
Tribunal for setuling any dispute, question or any other matter and for
taking decision on appeals to be settled under this Act between,—

(a) State Sports Council and a District Sports Council:
(b) State Sports Council and a Sportsman;

(¢} State Sports Council and Sports Organisations: and
(d) District Sports Councils.”. |

34. Amendment of section 42.—In section 42 of the principal Act, for.

the worlds “to be determined by the District Dispute Redressal Committee.,
the State Dispute Redressal Committee or Appellate Tribunal™, the words
“to be deterntined by the Appellate Tribunal” shall be substituted.

35, Amendmcm_ of section 435.—in sub-section (2) of section 45 of the
principal Act,— ' '

(a) in clause (b), the words and symbol “Town Sports Council,
. Block Spoits Council™ shall be omitted:

(L]
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(b) in ktem (), the words-and symbols “Town Sports Council,
Block Sports Councii,” shall be omitted;

(c) for item (g) the following item shall be inserted, namely:—

~(g) powers. duties and functions of the Secretary of State
Spoits Council, Standing Committee of the State Sports Council, Secretary
of the District Sports Council and Executive Committee of the District -
Sports Council;”. '

36. Special Provision.—Notwithstanding anything contained in the
principal Act. rules or regulation made thereunder or in any judgment,
decree or order of any court. on and from the date of commencement of

“State Sponts Council, District Sponts Councils, Corporation Sports Couneils.
Municipal Sports Councils and Village Sports Councils constituted as per
the provisions of the principal Act as amended by the Kerala Sports
(Amendment) Ordinance, 2018, the existing State Sports Council, District
Sports Councils, Corporation Sports Councils, Municipal Sports Councils
and Village Sports Councils shall be deemed to have stand dissolved.






